
CENTRAL ADMINISTRTIlJE TRIBUNP.L 
BNGAL0RE BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38. 

Dated: 	3FEB1994 
PPLICTION NO(s) 	804 of 1993 

PPLICP4NTS: S.Erajah 	v/s 	REIPONDENTS:Sedretary,M/o.Informatjon 
and Broadcasting,New Delhi and Others. 

TO. 

Smt.Stznangala A.Swarny, 
Advocate,No. 6/1, Jayamangala, 
First Main,6th Cross, 
Prashanthanagar, Bangalore-79. 

Station Engineer, 
All India Radio, 
Hassan,Karnataka. 

3. 	Sri.M.VasudevaRao, 
C.G.S.C.,I-Iigh Court Bldg, 

Bangalore-l. 

1. 

SUBJECT:— Forwarding of copies of the OroeLs passed by 
the Central Adminigtrafive Tribunal,Bangalore. 

—xxx— 

Please find enclosed herewith a copy of the 

ORDER/STAY ORDER/INTERIM ORDER.!, Passed by this Tribunal 

in the above mentioned application(s) on 24-01-1994. 

DEPUTY REGISTRR 
JUDICIAL BRNES. 



APPLICATION N0.804/1993 

P1ONDAY THE TJENTY fOURTH DAY O JANUARY, 1994 

Present: Shri. V.RamakrIshnan, 

Shri A.N.Vujjànaradhya, 

S.Eraiah, 
S/o Saualaiah, major,_ 

Safaiwala, 
Lakkur Grama, 

Totanahalli Post, 
Holenárasipura, 

Hassan District. 

By Advocate Smt Sumanga].a A . Swamy 

flember (A) 

member (J) - 

Versus 

Ur&on or India 
by its, Secretariat toNinisiry 
or Broadcasting: All India Radio, 
Samachar Bhavan, New Delhi. 

Station Engineer, 
A.I.R. Hassan. 

3, Radhakrishna, 
S/Fo Venkataramana Shetty, 
Guade Garden, K.oppal, 

HalS 
Taluk, Hassan District. 

" 	.•~t' Th4!' 

R 
q 	

• Di 

By;A\j 

h 	Lr 

jUnath, 	S. 
'aia Shetty,. - 

nt or Holenarasipuram, 
trt Hassan 

Shri M.Vasudeva Rao C.G.S.C. for Ri and R2 

S . 	 S 	 r• . 

S . 	 • 	 S 	 ...,02/— 

0 0 .Applicant 

.Respondgnts. 
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ORDER 

Shri V,Ramakrishnan, . Member (A) 

The applicant herein is a Safaiwala, who has 

sought •a direction that he should be promoted as al peon. 

Apart trom the otricial respondents, namely the Union 

'or India, Station Engineer, A.I.R,, Hassan, he has also 

impleaded two others, who have been.appointed as peons. 

Ue have heard the learned counsel for the 

applicant Smt. Sumangala A.Swamy and also Shri M.Iasudeva 

Rao, the learned standin' counsel. We have also perused 

the relevant recruitment rules. Vor the post or peon, 

we rind that the method or tecruitment is. 75% by direct 

recruitment and 25% by tranarer or peons from other 

stations. As the applicant is a Safaiwala, he -is not 

entitled to be considered. for promotion to the post or 

peon in terms at the recruitment rules. There is, there—

tore, no substance in the prayer which has-been urged berore 

us and as such this application tails 	is devoid or 

merits 	,44cJ 

Smt. Sumangala A,Suamy requests that the 

applicant may be considered ror promotion as Head Sarai— 

wala. We notice that in terms or.Schedule 16 of recruit—

ment rules of AIR, .the post or Head Saraiwala has to be 

- 	
. tilled up by promotion or Saraiwala with three years at 



—3.. 

- 	- 	 - 

regular service in that grade. As the line of promotion 

ror the applicant is the Head Saraiwala, we direct the 

department to consider the case or the applicant for 

the post or Head Saraiwala as and when he is eligible 

ror the post, keeping in view his seniority 9nd other 

relevant ract6such as availability or posts etc. The 

case is rinally disposed or with the above observation 

with no order as to cost. 

(A.N.VIJJ)ANARAOHYA) 	 - 	- 	(v. RArIAKRISHNAN) 
PIE!IBER (j) 	 MEMBER (A) 

a sz, - rr 

tj 
T,11 

SECTION OFFICER 
tITMI. AOciU%STMhIlE ThIDUN- 

AOD%T%3AL .tCI4 


